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cidents. An inquiry has been held by Shri
M. Lal, a senior member of the Board of
Revenue, whose report is under considera-
tion of the Srate Government. The dis-
turbances at Lucknow had broken out on
the 26th May, 1969, in which five persons
were killed and property worth about Rs. 3
lakhs was looted or destroyed. 482 persons
have been arrested in connection with those
incidents.

Devclopment of Ladakh

*447. SHRI S. K. TAPURIAH : Will
the Minister of HOME AFFAIRS be pleascd
to state :

(a) whether it is fact that 90 per cent
of the expenditurc on Ladakh is borne by
the Centre ;

(b) whether the amount allocated to
Ladakh during the Third Five Year Plan
was not fully utilised ; and

(c) if so, what were the developmental
works that had to suffer on this account ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B, CHAVAN): (a) During the period
1960-61 to 1968-69 90 per cent of the expendi-
turc in respect of plan schemes in Ladakh
was being bornc by the Central Government
The question of continuing this pattern of
assistance during the Fourth Plan pcriod
(1969-74) is under consideration.

In the case of administrative and other
nonplan schemes, Central assistance is given
to the extent of 50 per cent of the expendi-
ture as grant. However, for Key officers,
as also their supporting staff and their
offiice and residential accommodation im-
mediately necessary, 100 per cent assistance
is provided by the Centre.

(b) and (c). There was some shortfall
in the expenditure rclating to schemes under
the following heads of development ;—

1. Agriculture

2. Community Development.
3. Animal Husbaodry.

4. Education.

5. Health.

6. Cottage lnustries.

AUGUST 8, 1969

Wiritien Answers 43

7. Forest.
8. Co-operation
9. Publicity
10.  Electricity-Rural
11.  Fisherics
12.  Mineral Development.

13.  Engineering Schemes—Roads and
Bridges, Irrigation Projects, etc.

The shortfall was due mainly to paucity
of skilled and unskilled personnel and to
very short working scason in the district,
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Irregularities In Deshbandhu College
Delhi

*449. SHRI MADHU LIMAYE : Will
the Minister of EDUCATION AND YOUTH
SERVICES be plcased to state :

(a) what are the details of th: Memo/
Letter received by him froma Member of
Parliament conerning the irregularitics in the
selection of teachers/ writing of minutes etc.
in the Deshbandhu College, New Delhi
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(b) whether it is a fact that the Addition-
al Secretary of the Education Ministry has
been made the Chairman of the College
Board, although the Statutes/convention
provide that the Secretary should be the
Chairman and although the Delhi University
is opposed to any official of the Ministry
chairing this Board ;

(c) whether the Law Ministry’s opinion
was obtained in favour of his action by not
disclosing all the facts to his Ministry ; and

(d) if so, the action Government pro-
pose to take in the matter ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. VK R.V. RAO) :
(a) with his letter dated April 25, 1969 Shri
Madhu Limaye had forwarded a copy of an
unsigned Memorandum received by him
from the teachers of Deshbandhu College
and also a copy of a letter addressed by a
teacher to the Chairman of the Board of
Administration of the College. It was stated
in the Memorandum that recommendations
of the Sclection Committee with regard to
placement of teachers of the College in the
Selection Grade had been changed by the
Board of Administration, A refrence was
also made to the appointment of Additional
Secretary as Chairman of the Board.

A subscquent letter from Shri Madhu
Limayc had drawn my attention 1o certain
changes having been made by the Chairman
in the draft minutes of the meeting of the
Board held on February 11, 1969 perpared
by the Principal of the College as Member,
Secretary of the Board.

(b) The present Additional Sccretary
was functioning as the Chairman of the
Board while he was ofTiciating as Secretary
for some months and he was continued as
Chairman in accordance with the provisions
of the Scheme of Administration of the
College until further orders, after consulting
both the Ministry of law and the Delhi Uni-
versity. At his own request, the Additional
Secretary has been relieved of this office and
the Secretary of the Ministry has been appo-
inted as the Chairman with effect from July
10, 1969.

Statutes of Declhi University do not
provide that Secretary should or should not
be the Chairman of the Board of Administra-

tion; nor is the University opposed to an





